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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-I

(Brief summary of proceedings)

Monday, 03 August, 2015/ 12 Shraavan 1937 (Saka)

No. 14
2.00 P.M.

2:01 P.M.

2:02 P.M.

2:11 P.M.

2:20 P.M.

2:26 P.M.

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Introduction of newly appointed Secretary (Legislative Assembly):
The Hon’ble Speaker introduced the newly appointed Secretary of
Legislative Assembly, Sh. Prasanna Kumar Suryadevara to the House.

The Chair stated that separate notices under Rules 54, 59 & 107 had
been received from some Hon’ble Members.

Hon’ble Speaker while stating that this particular session had been
convened for discussion on a specific matter, disallowed the aforesaid
notices.

Sh. Vijender Gupta, Leader of Opposition was not satisfied with the
Ruling of the Chair. He came in the well of the House and started
exchanging arguments with the Chair.

Remaining two Members of BJP stood up at their seats and
exchanged arguments with the Chair.

The Chair stated that as per the Rule-293 of Rules of Procedure and
Conduct of Business in the House, “No decision of the Speaker in
respect of allowing or disallowing of any Resolution or question or in
respect of any other matter, shall be questioned.”

Special Mention(Rule 280):

The following Members raised the matters under Rule 280 :
1. Sh. Jagdish Pradhan

2. Sh. Raghuvinder Shokeen

3. Sh. Rajender Pal Gautam

4. Sh. Anil Kumar Bajpai

Sh. Om Prakash Sharma, Sh. Somnath Bharti and Sh. Jagdish
Pradhan also expressed their views on the issue raised by Sh. Anil
Kumar Bajpai.

Hon’ble Speaker and Minister of Social Welfare intervened in the
matter.

5. Sh. Jarnail Singh (Tilak Nagar)
6. Sh. Om Prakash Sharma

7. Sh. Gulab Singh
8. Sh. Rajesh Rishi



6. 2:42 P.M.

7. 2:44 P.M.
8. 2:50 P.M.
9. 2:54 P.M.
10. 3:03 P.M.

Members of BJP raised objection over the mentioning of a
particular word by Sh. Rajesh Rishi in the text of his matter
under Rule-280.

The Chair expunged the objectionable word from the
proceedings of the House.

9. Sh. Jagdeep Singh
10. Sh. Nitin Tyagi

Government Resolution (Rule-90) :

Shri Sandeep Kumar, Hon’ble Minister of Women & Child, Social
Welfare, SC & ST sought leave of the House for moving
Resolution under Rule-90.

The Motion was put to vote and adopted by voice-vote.

Hon’ble Minister made a brief statement regarding reasons and
objectives of the Resolution.

Sh. Vijender Gupta, Leader of Opposition stated that the
Resolution being moved by Sh. Sandeep Kumar, Hon’ble
Minister was not in conformity with the Rules and it has been
moved in contradiction with Section-239AA of Indian
Constitution and the Constitution (69 Amendment) Act.

Hon’ble Speaker stated that the House is supreme and it can
discuss the issue pertaining to the security of women and decide
accordingly.

Hon’ble Speaker ruled that the Resolution is admissible under
Constitution and Rules of the House.

Sh. Manish Sisodia, Hon’ble Dy. Chief Minister stated that the
House is transacting business as per its constitutional right and
also stated that he would justify the Resolution when it is
debated upon.

Government Resolution (Rule 90) :

Shri Sandeep Kumar, Hon’ble Minister of Women & Child, Social
Welfare, SC & ST moved the following Resolution under Rule-90 :-
“That having noted with anguish and deep sense of regret the ever
increasing incidence of crime against women in the National Capital
Territory of Delhi and perceived negligence and inability on the part of
law enforcing agency in dealing with this grave situation, this House
resolves that:

J Pursuant to Section 3 of The Commissions of Inquiry Act, 1952,
a Commission of Inquiry, consisting of not more than three members
including a retired Judge who will be its Chairman, be constituted by
the Government of National Capital Territory of Delhi.




11.

12.

13.

14.

3:05 P.M.

3:06 P.M.

3:07 P.M.

4:07 P.M.

The House further resolves that:

o The terms of reference for the Commission so constituted shall,

broadly, be:

1. To receive unheeded complaints regarding crimes such as violence,
sexual harassment, stalking, voyeurism etc., that are committed
against women since February, 2013, i.e. subsequent to
amendments made to IPC and CrPC on the basis of some of the
recommendations made by Justice Verma Committee and suggest
action to Government of National Capital Territory of Delhi,

2. To suggest necessary amendments to the relevant laws, if any,

3. To recommend to Government of National Capital Territory of
Delhi whether any case of negligence or collusion is made out
prima facie in the cases examined,

4. To recommend measures to expedite all the proceedings in such
criminal cases,

5. To propose measures to be taken to properly implement the
provisions of existing laws as well as the recommendations of the
Justice Verma Committee and to prevent recurrence of such
incidents, And

6. To address any other issue/s that the Commission may find
relevant during the course of its inquiry.

The House also resolves that:

The Government of National Capital Territory of Delhi is wholly
authorized to enlarge the scope of inquiry to be conducted by the

Commission thus constituted, if the circumstances so warrant.”

Sh. Om Prakash Sharma wore a printed apron and threw pamphlets
on the table of the House and in the well of the House, shouting
slogans against the Government.

The Chair stated that such behavior of the Members was indecorous
and highly objectionable.

Sh. Vijender Gupta, Leader of Opposition, Sh. Om Prakash Sharma
and Sh. Jagdish Pradhan, Members of BJP walked out of the House
in protest against the Resolution.

Government Resolution (Rule 90) :

The following Members participated in the discussion :-
1. Ms. Bhavana Gaur

2. Ms. Alka Lamba

3. Sh. Jarnail Singh (Rajouri Garden)

4. Ms. Bandna Kumari

The Chair adjourned the House till 4:30 P.M. for Tea-Break.



15.

16.

17.

18.

19.

20.
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23.

4:31 P.M.

4:32 P.M.

5:38 P.M.

5:38 P.M.

6:22 P.M.

6:40 P.M.

7:04 P.M.

7:06 P.M.

7:07 P.M.

House reassembled.
Smt. Bandna Kumari, Hon’ble Dy. Speaker in- Chair.

Discussion on Government Resolution (Rule 90) continued :
5. Ms. Rakhi Bilrla

. Sh. Somnath Bharti

. Ms. Promila Tokas

. Sh. Saurabh Bhardwaj

. Ms. Sarita Singh

h. Ram Niwas Goel, Hon’ble Speaker in-Chair

6
7
8
9
S

Ms. Sarita Singh Contd.....
10 Sh. Kapil Mishra , Minister of Law
11. Sh. Gopal Rai, Minister Transport

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister took part in the
debate.
He also laid copies of some FIRs and complaints on the table of the
House.

Sh. Arvind Kejriwal, Hon’ble Chief Minister took part in the debate.

Shri Sandeep Kumar, Hon’ble Minister of Women & Child, Social
Welfare, SC & ST moved that the following point be added in the
terms of reference for the proposed Commission of Inquiry:

6. To recommend welfare measures for improving the working
conditions of the real foot soldiers in the law enforcing agencies.

Hon’ble Speaker observed that the concern raised by Hon’ble
Members during the course of the debate about inaction on the
part of Police on complaints filed by women Members of the
House are very serious. He directed the Secretariat to examine if
that negligence on the part of Police amounts to breach of
privilege. He also took the sense of the House to proceed in the
matter, if necessary.

The following amended Resolution moved by Shri Sandeep
Kumar, Hon’ble Minister of Women & Child, Social Welfare, SC
& ST was put to vote and adopted by voice-vote:

“That having noted with anguish and deep sense of regret the ever
increasing incidence of crime against women in the National Capital
Territory of Delhi and perceived negligence and inability on the part of
law enforcing agency in dealing with this grave situation, this House
resolves that:

J Pursuant to Section 3 of The Commissions of Inquiry Act, 1952,



a Commission of Inquiry, consisting of not more than three members
including a retired Judge who will be its Chairman, be constituted by
the Government of National Capital Territory of Delhi.

The House further resolves that:

The terms of reference for the Commission so constituted shall,

broadly, be:

1.

7.

To receive unheeded complaints regarding crimes such as
violence, sexual harassment, stalking, voyeurism etc., that are
committed against women since February, 2013, i.e. subsequent
to amendments made to IPC and CrPC on the basis of some of
the recommendations made by Justice Verma Committee and
suggest action to Government of National Capital Territory of
Delhi,

To suggest necessary amendments to the relevant laws, if any,

To recommend to Government of National Capital Territory of
Delhi whether any case of negligence or collusion is made out
prima facie in the cases examined,

To recommend measures to expedite all the proceedings in such
criminal cases,

To propose measures to be taken to properly implement the
provisions of existing laws as well as the recommendations of the
Justice Verma Committee and to prevent recurrence of such
incidents,

To recommend welfare measures for improving the working
conditions of the real foot soldiers in the law enforcing
agencies, and

To address any other issue/s that the Commission may find
relevant during the course of its inquiry.

The House also resolves that:

The Government of National Capital Territory of Delhi is wholly

authorized to enlarge the scope of inquiry to be conducted by the
Commission thus constituted, if the circumstances so warrant.”

24. 7:09 P.M. The Chair expressed thanks to the Chief Minister, Deputy Chief
Minister, Leader of Opposition, all the Members of the House and
others for their co-operation in smooth conduct of the Session.

25. 7:10 P.M. National Anthem- Jan-Gan-Man.
House was adjourned sine-die.

Delhi

Prasanna Kumar Suryadevara

03 August, 2015 Secretary
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